CENTRAL AOMINISTRATIVE TRIBUNAL
ALLAHABAD BENCH : ALLAHABAD

CIVIL MISC, CONTEMPT PETIT ION NOD, 145 OF 2003

Y IN
OR IGINAL APPLICATION ND,435 OF 1995
. ALLAHABAD THIS THZ 17TH DAY OF MARCH,2004
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fﬂ HON'BLZ MAJ GENe K.K. SRIVASTAVA,MEMBEZR-A
5 HON'SLE MR, A. K. BHATNAGAR,MEMBER-]
_‘] Chhotey Lal,
;\' S/o Late Ram Ashrey,
QJJ aged about a3 years, |
T.Cs No.-680, Retired Khalasi, 1
*|  in A.C. Shop, Northern Railway, E
, *
f Alﬂm Bag, LUCRHDU. ...--.-.--aﬂppliCEnt Q
. k

( By Advocate Shri 0.P. Gupta ) U

|

: ® Versus ﬁ
| g
-.1 . 1. RlEi AI‘)FE, g
“ Assistant Work Shop Electrical Enginegar, J
Carriage & Wagon Shop, F

Alam Bag, Lucknow,

24 P.K. Agrawal, Chiaf Work Shap Manager,

Loco Char 8ag, Lucknouw.
r.i -+.¢---......Reapﬂndents

( By Advocate Shri A.K. Gagur )
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HON'BLE FAJ GEWN. K.K. SRIVASTAVAMENBER-g

This contempt petition has been filad for punishing

the respondents for wilful @is-obedience of the order aof this

Tribunal dated 17.04,2000 passed in D.A. N0.435/95. The E*




hi:;mdﬁ* In view of the above, no usgful purpose will be
kept

judgment of this Tribunal was challenged by the rasponﬁ@ﬁfﬁf"
before Bon'ble High Court of Allahabad through writ petition
no.36150/00, Tha same was dismissed by the Hon'ble High
Court by order dated 19,02.,2003, The respondents have filed
SLP before Hon'ble Supreme Court and the Hon'bles Supreme

Court by order dated 10,11.2003 has passed the following

or der :

"Interim stay of payment of subsistance allowance
for the period he was out of service,”

in keeping the contempt petition pending. In case

the judgment of the Hon ‘ble Supreme Court is in favour
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of the applicant or the stay is vacated the applicant may

move an application Por reviving the contempt petition,
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3'e With the abode direction the contempt petition is

e

disposed of. Notices arz discharged.
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